
f ix Wiiittim iiiAMTOeri SEPIEM BEa- 10. 1981 W ritten  A ju w tr s  i i 2
Rcaectlamrni of Rcfiigeea from 

Bhntu

4ifio. SHRI P. M. SIJBBA: Will jhfi 
Minuter of HOME AFFAIRS be pieaKd 
to itite  :

fa) Mrtieiher the refugeci from Bhutan 
■were lent to Sikkim for resettlement;

(b) if io, their numbsr; and

(c) whether the State Governmeijt wai 
■conaultcd ?

THE MINISTER OF STATE IN THE 
(MCMrSTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA) :

fa) and (b). ai Tibetan refugees 
•were »ent to Sikkim.

(c) Yes, Sir.

Complaint afatnst people’s Reha« 
bllltetlon and W«l£urc Society

44fi». SHHI GHIRANJI LAL 
SHARMA : Will the Minister of HOM E 
AFFAIRS be pleased to state

(a) whether Government have received 
any complaint against the office bcarerB 
of People's Rehabilitaiion and Welfare 
Society and Managing Director of Singhal 
Land and Finaucc (P) Ltd. for cheating 
the inttoccnt persons by bogus sale of 
land, aud thus embazzHng and misap-
propriating hum public arrmuiit by way of 
bogus sale deeds; if so, the action taken 
thereon;

(b) whether it is also a fact that F .I.R . 
lias been lodged against the above firrta 
iu Kiunla Market Police Statical, Delhi, 
if  so, the reauli of enquiry held ;

(c; whether it Is also a fact that the 
Managing Director of Singhal land 
and Finance Ltd, has left India, if  so, 
the steps taken or prop( sed t*. be taken to 
bring him to India ; and

(d) whether the matter is proposed to 
be handed over to C .B .I. in view of the 
seriousness of the crime ajid big racket?

THE M m iSTER  OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA ) :

(a) and (b) Shri Rain Kishan an 
Bx-M .P. resident of charkhi Dadri (Har-
yana) made a written complaint allcpng 
that a Society named the Peoples Reha-
bilitation aiid Welfare Society ( Regd. ) 
Jindal Trust Building , 8/20 , A s^ Ali 
R.Oad, New Delhi, had cheated him and 
his relatives, for selling plots of land in 
in ‘Goalok’ Colony on G. T . Rc^d. He 
lurther alleged that bogus company was

floated under the name of Singfaal Land 
and Finance (Pvt.) Ltd., Jindal Tntft 
Building, Aiaf Ali Road, New DdJhi, and 
had also chcated other prrtoDS.

On receipt of the complaiiit a cate vide 
FIR  No. 901 dated u/i 420
IPG was remjtcrod at Poiice Sution 
Kamab NGrkct against Shri H. 
K . Mittal, Praident oi the Peoples Rdia- 
biliution A Wdiare Society (Regd.) and 
Shri R.S. S iu g ^ , President of Smghal 
Land and Finance (Pvt.) Ltd. The ease
ii under investigation.

(c) Shri R . S. Singhal wa* out of India 
but has since comc back aiid ii on antici' 
patory bail.

(d) There ia no such proposal.
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